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Dated: Allahabad, the 4th day~-of June, 2001. · 
/ 

Coram: Hon' ble Mr. s. K. I. ryrqvi, J.M. 
/ 
/ 

oaI'GINAL APPLICf\.TION No.694 OF 2001 
~-..._.._- .. ,,J -- 

, OPEN COURT 
\.: ·-- 

• _ CENTRAL AI1v1INISTRATIVE TRIBUNAL, Af..bAHABAD BENCH, 
r, 

ALLAHABAD. I ,, 

/ 

K. D. Mishra, 
s/ o 1 at e Sri O. D. Mishra, 

f' 

. r/ o 50/ J\, 9auri Nagar, 

~ ~ ~ ·· - --' .ii. .... pl · a t ~------ - -- ,;., - • •.,__ __ • • "V J.C n 
. By Advocate: ,Sri H. C. Shu kl a ) 

Versus 

nion of India, through Secretary, 
Railway Board, ~ 
241, Rgil Bhawan, New Delhi. 

/ 

2. General Manager (Railway), 
Baroda H0use, New Del hi. 

3. _ Senior Divisional Personnel Off ice r, 
Northern Railway, Me r edab ad.: 

4. Divisional Engineer (S), 
Northern B3ilway, M0radabad. 

..-< 

---- 

7 5. · Section Engineer, .,,, 
Raj ghat Narora, Northern Railway, 
Bui end shahe r. 

. . . . Respondents 
( By Advocate: Sri A. K. Gaur ) 

0 RD ER ------ (ORAL) 

(By H0n' bl e Mr. S. K. I. Naqvi, JM) 

After having argued for sane t:ime, learned 

counsel for the applicant mentions that ncm the 

applicant has made a prayer that be may be allcmed 
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a further stay at' Baj,gnat and his ·transfer as per ~, 

Annexure No. l dated' lD.5.2001 mat be postponed for 
7 

' . 

~ s cmet:ime's so that he may collect his households effects 
,!j"" \ 

which have been taken into tbe custody, when his 

wq,s got vacated by force. 
. . 

al so mentions tha7 the app~icant has moved a 
repres_J?ntation in tliis regard, a 

Annexure O. A. 

,µ- 

r:i ... .; 
. .L.Ui:IJ 

prayer of the applicant has been 
r 

opposed on pehalf of the respondents, mainly on 

/the groiwd that when the ap~l{can"t .was post<ed at 

/ 

»> 

.. , 

/ 
,, 

-- 

---- he had a griev~nci regarding his posting/~ ;, . 
when in ecco rdencf With his wishes he is being ? . 

shifted again he is agitating against his transfer. 
( . 

3. Keepi119 the facts and circumstances of 

th~ matter in view, the O.A. is finally decided 

at the adn ission stage With the folloWiOJ dd rect ions:- 

i.a) pending representation of the applicant,. 

moved in the {Ilonth of April, 2001, ~ copy 
...... ~ 

of which has been annexed as_-Afmexure No. A-4, 

be decided by the canpetent authority ------ Within four weeks and till then the :impugned 

order dated 10.5.2001 {Annexure No. A-1 ) 

in ze spect of the applicant shall remain 
in abeyance and, thereafter, the applicant 

shall abide by the order passed ~ the 

rep re sen tat ion. The O. A •. is decided 

accordingly. No o ~as---t-o-cus ts. _ . 

~~ x_~'1' 
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( S. K. I. NAQVI) 
\ 

JUDICIAL MEMBER 

' Natty' 


